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CONSEQUENTIAL LOSS (FIRE) INSURANCE 

 
POLICY FORM 

 
IN CONSIDERATION OF the Insured named in the Schedule hereto having paid to 
Reliance General Insurance Company Ltd.(hereinafter called the COMPANY), the 
premium mentioned in this Schedule, the Company agrees, subject to the Special 
Conditions and Exclusion contained herein or endorsed or otherwise expressed hereon 
and also to the Conditions and Exclusions contained in the FIRE POLICY covering the 
interest of the Insured in the property at the premises (hereinafter called FIRE POLICY). 
 
THAT if any building or other property or any part thereof used by the Insured at the 
premises for the purpose of the Business, be destroyed or damaged by the perils covered 
under the FIRE POLICY. (Destruction or damage so caused being hereinafter termed 
Damage), and the Business carried on by the Insured at the Premises be in consequence 
thereof interrupted or interfered with, THEN THE COMPANY WILL PAY TO THE 
INSURED in respect of each item in the Schedule hereto the amount of loss resulting 
from such interruption or interference in accordance with the Provisions contained 
therein: 
 
PROVIDED THAT 
 
1) such damage is caused at any time after payment of the premium during the period 

of insurance named in the Schedule or of any subsequent period in respect of which 
the Insured shall have paid and the Company shall have accepted the premium 
required for the renewal of the policy. 

 
2) at the time of the happening of the damage there shall be in force a FIRE POLICY 

covering the interest of the Insured in the property at the premises against such 
damage and that payment shall have been made or liability admitted thereunder . 
However, this Proviso shall not apply where payment is not made under FIRE 
POLICY, solely due to operation of a proviso in FIRE POLICY excluding liability for 
losses below a specified amount. 

 
3) The liability of the Company shall in no case exceed in respect of each item the sum 

expressed in the said Schedule to be insured thereon or in the whole the total sum 
insured hereby or such other sum or sums as may hereafter be substituted therefor 
by memorandum duly signed by or on behalf of the Company. 
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